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1970

(Act No. 17 of 1970)!

[Received the assent of the President of India on the 13th July, 1970,
and was published in R. H. P. Extra., dated the 25th July, 1970, p. 599 —611.]

Amended, repealed or otherwise affected by,—

(i) A.0.1973, published in R. H. P. Extra., dated the 20th January,
1973,P. 91—112.

(i) H.P. Ordinance No. 5 of1974, publishedin R. H. P. Extra.,
dated the 7th June, 1974, p. 951-952 (replaced by H.P. Act
No. 20 of 1974).

(@) H. P. Act No. 20 of 19742, published in R.H.P. Extra.,
dated the
10 ¢stablish and incorporate a University in Himachal Pradesh.

Br it enacted by the Legislative Assembly of Himachal Pradesh in the
Twenty-first Year of the Republic of India . as follows :—

1. Short title and commencement.—(/) This Act may be called the
Himachal Pradesh University Act, 1970.

(2) Ti shall come into force on such date® as the State Government may,
by notifcaition in the ‘Rajpatra, Himachal Pradesh’, appoint.

2. Definitions.—In this Act, unless the context requires otherwise,—

(1) “Academic Council”” means the Academic Council of the Uni-
versity; '

(2) “Agricultural Complex” means the Agricultural Complex consti-
tuted under section 24 of this Act;

(3) “Autonomous College” means the College department, or unit,
as the case may be, declared as an Autonomous College by
the University in accordance with the provisions of section 31;

(4) “College” means an institution maintained or admitted to its
privileges by the University;

(5) “Court” means the Court of the University;

"For Statement of Objects and Reasons, see R.H.P, Extra, ,dated the 3rd June, 1970,
p. 426,
197 2FclniQStatement of Objects and Reasons, sée R.H.P. Bxtra,, dated the 14th August,
974, p. 1195, .

3The Act -enforced we.f, 22nd July, 1970,—vide Not, No. 4-2{69-Sectt, Edu -1,
dated the 22nd July, 1970, repro, at the end of this Act,
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(6) “‘Executive Council” means the Executive Council of the Uni-
versity;

(7) “Faculty” means a Faculty consisting of an allied group of sub-
jects constituted by the Executive Council: :

(8) “Hall” or “Hostel” means a unit of residence for students of the
University, provided, maintained or recognised by it;

(9) “Management” meansthe Managing Committee or the Manag-
ing Board by whatever name it may be called managing a
privately-run college affiliated to the University;

(10) ‘‘Prescribed”” means prescribed by the Statutes, Ordinances or
Regulations made under this Act;

(11) “Principal” means the head of a College, by whatever designation
he may be described and includes, when there is no Principal,
the person for the time being duly appointed to act as Principal,
and in the absence of the Principal or the acting Principal, a
Vice-Principal appointed as such;

(12) “‘Registered Graduates” mean graduates registered under the
provisions of the Statutes;

(13) 1[* *® *® * & * *]

(14) “‘Statutes”, “Ordinances” and ‘‘Regulations” mean respectively
the Statutes, Ordinances and Regulations of the University made
under this Act and for the time being in force;

(15) “Teachers” means teachers of the University who have been
appointed orrecognised by the Academic Council as Professors,
Readers and Lecturers and shall include Professors, Readers

and Lecturers and Officers appointed to man research and ex-
tension education;

(16) “University” means the Himachal Pradesh University consti-
tuted under sub-section (7) of section 3.

3. Establishment and incorporation of the University.—(/) There shall
be constituted in the ?[State] of Himachal Pradesh a University by the name
of “Himachal Pradesh University”.

'The definition of ‘‘State Government” omitted by A0, 1973,

2Subs, for the words ¢‘Union Territory” by A.O, 1973,
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(2) The first Chancellor, the first Vice-Chancellor of the University
and the first members of the Court, the Exccutive Council, the Academic
Council and the Board of Management, and all persons who may hereafter
become such officers or members so long as they continue to hold such office
or membership are hereby constituted a body corporate by the name of “Hima-
chal Pradesh University”, with headquarters at Simla.

(3) The University shall have perpetual succession and a common seal
and shall sue or be sued by the said name.

4. University open to all classes, castes and creeds.—The University
shall be open to all persons of either sex and of whatever race, creed, caste or
class and it shall not be lawful for the University to adopt or impose on any
person any test whatsoever of religious belief or profession in order to entitle
him to be admitted thereto, as a teacher or student, or to hold any office therein,
or to graduate thereat, or to enjoy or exercise any privilege thereof, except in
respect of any particular benefaction accepted by the University, where such
test is made a condition thereof by any testamentary or other instrument
creating such benefaction:

Provided that nothing in this section shall be deemed to prevent religious
instruction being given in the manner prescribed in the Ordinances to those
who have consented to receive it.

5. Objects.—The objects of the University shall be to disseminate and
advance knowledge, wisdom and understanding by teaching and research and
by the example and influence of its corporate life
university shall—

and towards this end the

(i) advance learning and knowledge by teaching and research and
by extension programmes so as to enable a student to obtain
advantages of University education ;

(ii) provide the right kind of leadrship in all walks of life;

(iii) promote in the students and teachers an awareness and under-
standing of the social needs of the country and prepare them for
fulfilling such needs;

(iv) take appropriate measures for promoting interdisciplinary
studies in the University;

(v) foster the composite culture of India and establish such depart-
ments or institutions as may be required for the study and
development of the languages, arts and culture of India;
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(vi) make such provision for integrated coursesin Humanities, Sciences
and Technology in the educational programmes of the Uni-
versity ;

(vii) make provision for the education of the rural people of Himachal
Pradesh in different branches of study, particularly agriculture,
horticulture, rural industry and business, and other allied sub-
jects.

6. Powers,—The University shall have the following powers, namely :—

(1) to provide for instruction including the method of correspon-
dence courses in such branchzs of learning as the University may,
from time to time, determine,and to make provisionfor research
and for the advancement and dissemination of knowledge and for
extension education.

(2) to organise and to undertake extra-mural teaching and extension
services ; ‘

(3) toadmit to the privileges of the University colleges situated within
the area comprising Himachal Pradesh and to withdraw any
such privilege and to prescribe conditions therefor ;

(4) to hold examinations and grant diplomas and certificates to, and
confer degrees and other academic distinctions on, persons and
to withdraw any such diplomas, certificates, degrees or other
academic distinctions for good and sufficient cause ;

(5) toconfer honorary degrees or other academic distinctions;

(6) to create such teaching, administrative and other posts as the

Uriversity may deem necessary, from time to time, and to make
appointments thereto ;

(7) to institute and award Fellowships, Scholarships, Studentships,
Exhibitions and Prizes.

(8) toestablish and maintain Colleges, Halls and Hostels, to recognise,
guide, supervise and control Halls and Hostels not maintained
by the University and other accommodation for the residence of
the students, and to withdraw any such recognition;

(9) toregulate and enforce discipline among students and employees
of the University and to take such disciplinary measures as may
be deemed necessary;

(10) to make arrangements for promoting health and general welfare

of the students and the employees of the University and of the
colleges;
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to determine and provide for examinations for admission into
the University;

to recognise for any purpose, either in whole or in part, any
institution or members or students thercof on such terms and
conditions as may, from time to time, be prescribed and to with-
draw such recognition;

to co-operate with any other University, authority or association
or any public or private body having in view the promotion of
purposes and objects similar to those of the University for such
purposes as may from time to time, be prescribed;

to enter into any agreement for the incorporation in the Univer-
sity of any institutionand for taking over its rights, properties

and liabilities and for any other purpose not repugnant to this
Act;
to demand and receive payment of such fees and other charges

as may be prescribed from time to time;

to receive donations and grants and to acquire, hold, manage and
dispose of any property, movable or immovable, including
trust or endowed property within or outside Himachal Pradesh,
for the purposes and objects of the University, and to invest
funds in such manner as the University thinks fit;

to make provision for rescarch and advisory services and for
that purpose to enter into such arrangements with other insti-
tutions or bodies as the University may deem necessary;

to provide for the printing, reproduction and publication of
research and other work, including t' xt=books, which may  be
issued by the University;

to borrow, with the approval of the State Government, on the
security of the University property, money for the purposes of
the University;

to acord recognition to institutions and examinations for admis-
sion into the University ;

to do all such things as may be nccessary, incidental or conducive
to the attainment of all or any of the objects of the University.

7. Jurisdiction of the University.—(I) Save as other wise provided
by or under this Act, the powers conferred on the Univessity shall be exercis-
able in the area constituting Himachal Pradesh.
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(2) Notwithstanding anything contained in any other law for the time
being in force, no educational institution situated within the territorial limits
of the University shall be admitted to any privilege of any other University,
incorporated by law in India, and any such privilege granted by any such other
University to any such educational institution prior to the commencement of
this Act, shall unless otherwise directed by the Statc Government be deemed
to be withdrawn on the commencement of this Act, and any such institution
shall be deemed to be admitted to the privileges of the Himachal Pradesh Univer-
sity.

(3) Where any institution or body established outside Himachal Pra-
desh seeks recognition from the University, then the powers and jurisdiction of
the University shall extend to such institution or body subject to the laws in
force in the State within which, and the rules and regulations of the University
within whose jurisdiction, the said institution or body is situated.

8. Transfer of assats and liabilities and of employees of certain institutions
to the University.—On the commencement of this Act, the assets and liabilities
of the Panjab Univeisity Regional Centre for Post-Graduate Studies, Simla and
the Panjab University Evening College, Simla shall stand transferred to and
shall vest in the University, in accordance with the terms and conditions mutually
agreed to betwcen the University and the Panjab University, Chandigarh. All
officers and other emplovees of these institutions holding office as such imme-
diately before the commencement of this Act shall, on such commencement,
become the officers and other employees of the University:

Provided that—

(1) such officers and employees of the above-mentioned institutions
shall be allowed to cxcrcise an option whether or not they wish
their services to be taken over by the University;

(2) the existing rights and scrvice conditions of such employees who
opt for service in the University shall be protected;

(3) any scrvice rendered by any such officer or other employee before
such transfer of his service to the University shall be deemed to
be service rendered  in connection with the administration of
the University, on the condition that their leave, pension and
provident fund and gratuity contributicn in respect of the

service rendered by them (o the Panjab University, Chandigarh,
shall be reimbursced to the University by the Panjab University,
Chandigarh:
Provided further that in the cvent of any dispute or difficulty in the matter
of implementation of the provisions of this section the matter shall be referred to
the Central Government, whose decision shall be final,
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9. Visitation.—(1) The Chancellor shall have the right to cause an
inspection to be made by such person or persons as he may direct, of the Uni-
versity or any institution maintained by the University, or of a College, including
the buildings, laboratories, record and equipment thereof and also of the exami-
nations, teaching and other work conducted or done by it, or to cause an inquiry
to be made in a like manner in respect of any matter connected with the ad-
ministration and finances of the University, or the institution maintained by it.

(2) The Chancellor shall in every case, give notice of his intention to
cause an inspection or an inquiry to be made , to the University in the case of
the University or an institution maintained by it, or the Management in the
case of a College, and the University or the Management of the College, as
the case may be, shall be entitled to appoint a representative, who shall have
the right to be present and be heard at such inspection or inquiry.

(3) In case of inspection or inquiry relating to the University or an
institution maintained by it, the Chancellor may communicate to the Vice-
Chancellor the result of such inspection or inquiry together with his views
thereon and advice regarding the action to be taken, and the Vice-Chancellor
shall place the same before the Executive Council.

(4) In case of inspection or inquiry relating to a college or institution,
the Chancellor may communicate to the Management of such College or

institution the result of such inspection or inquiry together with his views thereon
and advice regarding the action to be taken.

(5) The Vice-Chancellor or the Management, as the case may be, shall
communicate to the Chancellor the action, if any, taken or proposed to be
taken upon the result of such inspection or inquiry.

(6) Where the Executive Council or the Management of the College
or institution, as the case may be, does not take action to the satisfaction of
the Chancellor, the Chancellor may, after considering any explanation furnished
or representation made by the Executive Council or the Management of the

College or institution, as the case may be, issue such direction as he may deem
y

fit and the University or the Management of the College or institution shall
comply with such directions.

10. Officers of the University.—The following shall be the officers of the
University :—

(i) the Chancellor ;

(ii) the Vice-Chancelior ;

(iti) the Dean of Agricultural Complex ;
(iv) the Deans of Facultics ;

(v) the Registrar ;

(vi) the Finance Officer ; and

(vii) such other persons in the service of the University as may be
declared by the Statutes to be the officers of the University.
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11. The Chancellor.—(1) The [Governor] of Himachal Pradesh shall
be the Chancellor of the University.

(2) The Chancellor shall, by virtue of his office, be the Head of the
University, and the President of the Court and shall when present, preside
over the meetings of Court and at any convocation of the University.

(3) The Chancellor shall have such powers as may be conferred on
him by or under this Act.

12. The Vice-Chancellor.—There shall be a Vice-Chancellor appointed in

the manner prescribed by the Statutes who shall be the principal executive and

academic officer of the University and shall be ex officio Chairman of the

Executive Council, the Academic Council, the Finance Committee and the

Board of Management and shall in the absence of the Chancellor

preside at any convocation of the University for conferring degrees and also at
any meeting of the Court.

13. Dean of Agricultural Complex.—There shall be a Dean of the
Agricultural Complex who shall be appointed in such manner and who shall
exercise such powers and perform such duties as may be prescribed by the
Statutes.

14. Dean of Faculty.—There shall be a Dean for each Faculty who shall
be appointed in such manner and exercise such powers and perform such
duties as may be prescribed by the Statutes.

15. Registrar.—There shall be a Registrar who shall be the Secretary
of the Court, the Executive Council and the Academic Counciland who shall
be appointed in such manner and exercise such powers and perform such
duties as may be prescribed by the Statutes.

16. Finance Officer.—There shall be a Finance Officer who shall be
the Secretary of the Finance Committee and whoshall be appointed in such
manner and exercise such powers and perform such duties, as may be prescribed
by the Statutes.

17. Powers and duties of other Officers.—The appointment, conditions
of service and powers, functions and duties of officers of the University other
than the Chancellor shall be such as may be prescribed by the Statutesand the
Ordinances.

18. Authorities of the University.—The following shall be the authorities
of the University :—

(1) the Court ;
(2) the Executive Council;

(3) the Academic Council ;
(4) the Board of Management ;

(5) the Faculties ;

1. Subs. for the words *Lieutenant Governor’’ by A.0O. 1973.
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(6) the Finance Committee; and '

(7) such other Boards and Committees as may be declared by the
Statutes to be the authorities of the University.

19. The Court.—There shall bea Court and its constitution and the
term of the office of its members shall be, as prescribed by the Statutes.

20. Powers and functions of the Court.—Subject to the provisions of
this Act, the Court shall have the following powers and functions, namely :—

(1) toreview from time to time the broad policies and programmes of
the University and to suggest measures for the improvement
and development of such policies and programmes ;

(2) to consider and pass resolutions on the annual report and the annual
accounts together with the audit report of the University ;
and

(3) to exercise all the powers of the University not otherwise provided
for by this Act or the Statutes.

21. Executive Council.—(1) The Executive Council shall be the executive
body of the University and its constitution and the term of office of its mem-
bers other than ex officio members shall be prescribed by the Statutes.

(2) Itshall be in charge of the “general management and administration
(including the revenue and property) of the University.

(3) Subject to the provisions contained in section 26, the Executive
Council may delegate such of its powers and functions in respect of the Agri-
cultural Complex to the Board of Management as it may deem fit.

22. Academic Council.—(1) The Academic Council shall be the acade-
mic body of the University.

(2) The constitution of the Academic Council and the term of office of
its members shall be as laid down in the Statutes.

(3) The Academic Council shall, subject to the provisions of this Act,
the Statutes and the Ordinances, have the control and general regulation, and
be responsible for the maintenance of standards and methods of instructions,
evaluation, education, examination, and research in the University, prescribed
courses of study and shall exercise such other powers and perform such other
duties as may be conferred or imposed upon it by the Statutes.

(4) The Academic Council shall have the right to advsie the Executive
Council on all acdaemic matters.

23. Faculties.— (1) The University shall constitute such Faculties and
each Faculty shall have suchdepartments of study, as may be prescribed.

(2) The constitution and powers of Faculties shall be, as prescribed by
the Statutes.
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24. Agricultural Complex.—There shall be an Agricultural Complex
and it shall consist of—

(@) the Himachal Pradesh Agricultural College, Solan ;

(b) the Agricultural College at Palampur pertaining to ‘the
Punjab Agricultural University, Ludhiana ;

(¢) the Research Stations, Extension Centres, Extension Education
Units and any other property of the Punjab Agricultural Uni-
versity, Ludhiana, located in Himachal Pradesh ;

(d) the Research Stations and Extension Education Units which
may be transferred , from time to time, by the State Government
to the University ; and

(¢) any other college or institution that may be declared hereafter
by the Statutes as part of the Agricultural Complex.

25. Board of Management.—There shall be a Board of Management for
the Agricultural Complex and its constitution and term of its members other
than ex officio members shall be prescribed by the Statutes.

26. Powers of the Board of Management.~The Board of Management
shall exercise such powers and functions as may be prescribed bythe Statutes.

27. Agricultural Education, Agricultural Research and Extension Edu-
cation Programme.—The Board of Management shall be responsible for pro-
grammes of agricultural education, agricultural research and extension edu-
cation in Himachal Pradesh, shall carry out its functions in this behalf, and have
functional and financial autonomy, as may be prescribed by the Statutes to
enable the Agricultural Complex to develop on the integrated pattern of research,
education and extension. ‘ '

28. Finance Committee.—There shallbea Finance Committe and its
constitution, the term of office of its members other than ex officio members
and its powers and functions shall be as laid down in the Statutes.

29. Accounts.—(1) The accounts of the University shall once at least
in every year and at intervals of not more than fifteen months, be audited by
the Comptroller and Auditor General of India, or any person authorised by
him in this behalf.

(2) The accounts, when auditcd shall be published in the ‘Rajpatra,
Himachal Pradesh’ and a copy of the accounts together with the audit report
shall be submitted by the Registrar to the Chancellor.
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30. Correspondence Courses.—The Executive Council may, on the
recommendation of the Academic Council, provide for instruction to be im-
parted through correspondence courses for various examinations in subjects and
courses, aslad downin the Grdinances ard ¢dmit students to these examina-
tions ard award degrecs, diplomas, ccrtificates ¢rd other distinctions in ac-
cordance with the provisions laid down in the Statutes and Ordinances.

31. Autonomous Colleges.—(1) The University may grant, in the manner
prescribed in the Statutes, to a college, department or unit, which satisfied the
conditions laid down in the Statutes in this behalf, the privilege of varying for
the students receiving instructions in such college, department or unit, the courses
of study prescribed by the University and holding examination in the course so
varied and such college, department or unit shall be declared in the manner
prescribed in the Statutes to be an Autonomous college.

(2) The exient to which the courses may be varied and the manner of
holding examinations conducted by such college or department as the case may
be shall be determined in each case by the University.

) 32. Conditions for affiliation.—The conditions of affiliation of a college
shall be as may be prescribed.

33. Examinations and admissions.—Students shall be eligible for admis-
sion to the various courses of study instituted by the University and shall be
admitted to examinations for various degrees, diplomas, certificates and other
distinctions as prescribed.

34. Selection Committee.—(1) There shall be Selection Committees for
the appointment of teachers and other employees of the University.

(2) The constitution, powers and functions of the Selection Committees
and the procedures to be followed in making appointments shall be such as
may be prescribed by the Statutes.

35. Conditions of service—(1) Subject to the provisions of this Act, the
Statutes and Ordinances every salaried officer or teacher shall be appointed
under a written contract which shall be lodged with the University and a copy
thereof shall be furnished to the person concerned.

(2) Any dispute arising out of a contract between the University and any
of its officers or teachers shall, at the request of the officer or teacher concerned
or at the instance of the University , be referred to a Tribunal of Arbitration
consisting of one member appointed by the Executive Council, one member
nominated by the officer or teacher concerned and an umpire appointed by the
Chancellor, and the decisions of the Tribunal shall be final.
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'36. Pension, insurance and provident fund.—(1) The University shall
constitute, for the benefit of its officers, teachers, clerical staff and other
employees, in such manner and subject to such conditions as may be pres-
cribed by the Statutes, such pension, insurance and provident fund, as it may
deem fit.

(2) Where any such pension, insurance or provident fund has been so
constituted or where any such pension, insurance or provident fund has been
constituted by a College under rules which have been approved by the State
Government, the State Government may declare that the provisions of the
Provident Fund Act, 1925 (19 of 1925) shall apply to such fund asif it were a
Government Provident Fund.

37. Annual report. (1) The annual report of the University shall be
prepared under the direction of the Execuiive Council and shall be submitted
to the Court on or before such date as may be prescribed by the Statutes and
shall be considered by the Court at its annual meeting.

(2) The Court may communicate its.comments thereon to the Executive -
Council.

38. Statutes.—Subject to the provisions of the Act, the Statuies may
provide for all or any of the following matters, namely :—

(a) the constitution, powers and duties of the Court, the Executive
Council, the Academic Council, the Board of Management and
other authorities of the University and such other bodies as may
be deemed necessary to constitute from time to time;

(b) the election and continuance in office of the members of the said
bodies, including the continuance in office of the first members,
and the filling of vacancies of members, and all other matters
relative to those bodies for which it may be necessary or desirable
to provide ;

(c) the appointment, powers and duties of the officers of the University;

(d) the constitution of a pension or provident fund and the establish-
ment of an insurance scheme for the benefit of the officers,
teachers and other employees of the University ;

(e) the conferment of honorary degree s and other distinctions;

(f) the withdrawal of Degrees, Diplomas, Certificates and = other
academic distinctions ; :

(g) the establishment and abolition of Faculties Departments, Halls,
Hostels, Colleges and Iastitutions ; ‘
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(h) the conditions under which colleges and other institutions may be
admitted to the privileges of the University and the withdrawal
of such privileges;

(i) the institution of Fellowships, Scholarships, Studentship, Exhibitions,
Medals and Prizes; and

(j) all other matters which by this Actareto be ormay be provided for
by the Statutes.

39. Statutes how to be made.—(1) The first Statutes shall be made by
the State Governmentand a copy thereof shall be laid before the Himachal
Pradesh Legislative Assembly.

(2) The Executive Council may, from time to time, make new or
additional Statutes or may amend or repeal the Statutes in the manner hereinafter
provided in this section :

Provided that the Executive Council shall not make any Statute or any
amendment of a Statute affecting the status, powers or constitution of any
existing authority of the University, until such authority has been given an
opportunity of expressing an opinion on the proposal, and any opinion so
expressed shall be in writing and shall be considered by the Executive Council.

(3) Every Statute or addition to the Statutes or any amendment or
repeal of the Statutes shall require the approval of the Chancellor who may
assent thereto or withhold assent or remit to the Executive Council for
re-consideration.

(4) A new Statute or a Statute amending or repealing an existing Statute
shall have no validity unless it has been assented to by the Chancellor.

40. Ordinances. (1) Subject to the provisions of this Act and the
Statutes, the Ordinances may provide for all or any of the following matters,
namely :—

(a) the admission of students, the courses of study and the fees therefor,
the qualifications, pertaining to degrees, diplomas, certificates
and other academic distinctions, the conditions for the grant o f
Fellowships, Scholarships, awards and the like ;

(b) the conduct of examinations, including the term of office and
appointment of examiners, and the conditions of residence of
students and their general discipline ;

(¢) the management of colleges and institutions maintained by the
University ;

(d) the giving of religious instruction ;
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(¢) the emoluments and the terms and oondlttons of service of the
teachers of the University ;
(f) the supervision and inspection of co]leges and other institutions,
admitted to the privileges of the University ; -
(g) any other matter which by this Act or the Statutes is to be or may
be provided for by the Ordinances.
(2) The first Ordinances shall be made by the State Government and the
Ordinances so made may be amended, repealed or added to at any time
by the Executive Council in the manner prescribed by the Statutes.

41. Regulations.—(1) An authority of the University may make Regu-
lations consistent with this Act, the Statutes and the Ordinances for—

(a) laying down the procedure to be followed at its meetings and the
number of members required to form quorum ; ,
(b) providing for all matters which by this Act, the Statutes, or the
Ordinances are to be provided for by the Regulations ; and
(¢) providing for any other matter solely concerning such authority
and not provided for by this Act, the Statutes and the Ordinances. "

(2) The Regulations made by any authority of the University shall,
provide for the giving of notice to its members of the dates of meetings and the
business to be transacted thereat and for the keeping of record of the proceedings
of such meetings.

(3) The Executive Council may direct any authority of the University,
other than the Court , to cancel or amend, in such form as may be specified
in the direction, any Regulation made by such authority and such authority
shall cancel or amend the Regulation accordingly :

Provided that an authority of the University if dissatisfied with any such
direction may appeal to the Chancellor who, after obtaining the views of the
Executive Council, may pass such orders as he thinks fit.

42. Casual Vacancies.—All casual vacancies among the members (other
than ex-officio members) of any authority or other body of the University shall be
filled, as soon as conveniently may be, by the person or body who appointed or
elected the member whose place has become vacant, and the person appointed
or elected to a casual vacancy shall be a member of such authority or body
for the residue of the term for which the person whose place he fills could have
been a member. -

43. Proceedings of the University authorities and bodies not invalidated
by vacancies.—No act or proceedings of any authority or other body of the
University shall be invalidated merely by the reason of the existence of a
vacancy or vacancies among its members.- :
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44. Removal from Meml;ership -and withdrawal of degrees, diplomas,

etc.—The Chancellor may, on the recommendation of not less than two-thirds
of the members of the Executive Council, remove any person from the mem-
bership of any authority or body of the University who has been convicted of an
offence which, in the opinion of the Executive Council, involves moral turpitude
or who is guilty of scandalous conduct or has behaved in 2 mannet unbecoming
of a member of such authority or body, and may on any of the aforesaid
grounds withdraw from any person, any: degree, diploma or certificate conferred
or granted by the University : \

Provided that before taking any action under this section, the member or
the person concerned shall be afforded reasonable opportunity of making a
representation against the proposed action.

45. Disputes.—If any question arises whether any person has been duly
appointed or elected as, or is entitled to be, a member of any authority or other

body of the University, the matter shall be referred to the Chancellor whose
decision thereon shall be final.

1[46. Transitional powers.—Notwithstanding anything contained in this
Act, the first members of the Court, the Executive Council, the Academic
Council, and the Board of Management shall be nominated by the
Chancellor and they shall hold office for a period not exceeding three years
as may be provided in each case in the Statutes to be framed under section 38].

47. ‘Transitory provision.—Notwithstanding anything contained in this Act
or in the Statutes or Ordinances, any student of a college who immediately before
the commencement of this Act was studying for a degree, diploma or certificate
of the Panjab University, Chandigarh and the Panjab Agricultural University,
Ludhiana, shall be permitted by the Himachal Pradesh University to complete
his course for the degree, diploma or certificate and the Himachal Pradesh Uni-
versity or the College, as the case may be, shall provide for the instruction of
such student in accordance with the prospectus of studies of the Panjab
University , Chandigarh or the Panjab Agricultural University, Ludhiana, as
the case may be, and he shall be admitied to the examination concerned of the
Himachal Pradesh University.

48. Removal of difficulties.—If any difficulty arises in giving effect to
the provisions of this Act, the State Government may, by order publisned in
the ‘Rajpatra, Himachal Pradesh’, make such provisions, not inconsistent with
the provisions of this Act as appear (o it to be necessary for the purpose of
removing the difficulty : "

Provided that no such order shall be made after the expiry of two years
from the commencement of this Act.

1. Subs. fortheoriginal section,by H.P.Act, No. 17 of 1970, sec, 2.
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THE HIMACHAL PRADESH TRACTOR CULTIVATION (RECOVERY
OF CHARGES) RULES, 1973

Amendment of rules
Shimia-171 002, the 24th August, 1977

No. Agr-D (5) 1/77.—In exercise of the powers vested in him under sec-
tion 8 of the Himachal Pradesh Tractor Cultivation (Recovery of Charges)
Act, 1972, the Governor, Himachal Pradesh, is pleased to make the following
amendents in the Himachal Pradesh Tractor Cultivation (Recovery of
Charges) Rules, 1973, published in the Rajpatra, Himachal Pradesh, dated
the 16th February, 1974;— .

1, Short titlc and commencement.——(i) These rulea may be cau(':d the
. Himachal Pradesh Tractor Cultivation (Recovery of Charges) (Second
Amendment) Rules, 1977.

(i) These shall come into force at once. )

2. Substitution of rule 2.—For the existing rule. 2 of the Himachaj
Pradesh Tractor Cultivation (Recovery of Charges) Rules, 1973, the follo-
* wing rule shall be substituted, namely :-—

“2. In these rules unless there is anything repugnant in the subject or
context, ‘Appropriate Head’, means head ‘105—Agriculture-Other
receipts—hire charges of tractors’ or amy other head of account
as may be notified by the Government.”

(R.H.P., dated 10-9-1977, p. 1457)

" THE HIMACHAL PRADESH UNIVERSITY (AMEND
ACT, 1979 :

ARRANGEMENT OF SECTIONS
Seg{fqri:s :-
1. Short title and commencement,
2. Substitution of section 29.

THE HIMACHAL PRADESH UNIVERSITY (AMENDMENT)
ACT, 1979 '

(AcT No. 13 oF 1979)*

(Received the assent of the Governor, Himachal Pradesh on the 16th June,
. 1979 and was published in R. H. P. Extra,, dated the 19th June, 1979,

p. 1937).

, An Act further to amend the Himachal Pradesh University Act, 197
17 of 1970). 1y Aet, 1970 (Act No.

Be it enacted by the Legislative Assembly of Himachal Pradesh in the

... 1. For statement of Objects and Reasons, see R. H. P. Extra, dt, 24-3-1979, p, 1000,
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Thirtieth year of the Republic of India as follows:—

1. Short fitle and commencement.—(I}) This Act may be called the
Himachal Pradesh University (Amendment) Act, 1979.

(2) 1t shali come into force at once.

2. Substitution of section 29.—For ths existing section 29 of the Himachal
Pradesh University Act, 1970 (17 of 1970), the following section 29 shall
be substituted, namely:—

“29. (1} The accounts of the University shall at least once in every
year and at intervals of not more than fifleen mounths be
audited by an agency specifically authorised in this behalf by
the State Government, from time to time, in the public interest.

(2) The accounts, when audited, shall be printed and copies there-
of together with audit report shall be submitted by the Finance
Officer to the Executive Council which shall forward them to
the State Government with such comments as may be deemed
necessary and the State Government shall casue a copy of the
audited accounts together with its comments to be laid before
the State Legislature.”

THE HIMACHAL PRADESH URBAN ESTATES (DEVELOPMENT
AND REGULATION) (AMENDMENT) ACT, 1977
" ARRANGEMENT OF SECTIONS
Sections @ .
1. Short title, extent and commantement,
2. Amendment of section 8.

THE HIMACHAL PRADESH URBAN ESTATES (DEVELOPMENT
AND REGULATION) (AMENDMENT) ACT, 1977

{Act No. 7 or 1978t - -

(Received the agsént of the Governor, Himachal Pradesh on the I5th
" February, 1978 and was published in R.H.P. Extra., dated the 25th
Feburary, 1978, p. 163). )

An Act to amend the Himachal Pradesh Urban Estates (Beve!aprﬁeﬁt and
Regulation) Act, 1969 (dct No. 26 of 1969). _
BE it enacted by the Legislative Assembly ' of Himachal Pradesh in
the Twoety-eighth Year of the Republic of India as follows;—

1. Shoert title, extent and commencement.—{!) This Act may be called the
Himachal Pradesh Urban Estates (Development and Repulation) {(Amend-
ment) Act, 1977. .

(2) Xt shall extend to the whole of the State of Himachal Pradssh,

(3) It shall be deemed to have come into force on the 25thday of
Januvary, 1971. ,

2. Amendment of section 8.—In sub-section (1) of section 8 of the Hima-
chal Pradesh Urban Estates (Development and Regulation) Act, 1959 (26 of
1969), for the words and figures “the Punjab Municipal Act, 1911 (3 of
1911y’ the words and figures, *‘the Himachal Pradesh Municipal Act, 1968
(19 of 1968)", shall be substituted.

1. For Statement of Objects and Reasons, see R, H, P, Exfra,, dt. 31-12-1977, p. 1216,




106 H.P. CODE (FOURTH SUPPLEMENT)

APPOINTMENTS AND DELEGATIONS
NOTIFICATION .
Shimin-2, the 3rd February, 1982

No. 8-7/80-Shram.—In exercise of the powers conferred by sub-section
(1) ofsection 19 of the Himachal Pradesh Shopsand Commercial Establishments
Act, 1969 (Act No. 10 of 1970) the Gaovernor, Himachal Pradesh, is pleased
to appoint the Joint Labour Commmissioner, Himachal Pradesh, to be the Ius-
pector for the purposes of the said Act within the area of Himachal Pradesh ¢
with immediate effect.
{R.H.P, dated 4-5-1983, P. 725].

THE HIMACHAL PRADESH UNIVERSITY (AMENDMENT) ACT, 1982

(Act No. 6 of 1982)

(Received the assent of the Goverhor, Himachal Pradesh on the 8th July, 1982
and was published in R.H.P. Extra,, dated the 9th July, 1982, Page 642)

An Act further to amend the Himachal Pradesk University Act, 1970 (Aet No.
17 of 1970). . '

ARRANGEMENT OF SECTIONS
SECTIONS

1. Short title and bommancément. . _
2. Amendment of section 15. :
3. Amendment of section 20.

Be it enacted by the Legislative Assembly of the Himachal Pradesh in the
Thirty-third Year of the Republic of India, as follows :—

1. Short tifle and commencement.—1) This Act may be calied the Himavhal
Pradesh University (Amendment) Act, 1982,

{2} It shall come into force at once.

.2, Amendment of section 15.—In section 15 of the Himachal Pradesh
University Act, 1970 (17 of 1970)(hereinafter called the principal Act) for the word
“Secretary”, the word **Member-Secretary” shall be substituted.

3.. Amendment of section " 20.—In clause (2) of section 20 of the principal
I'JeAct, _thcdwords “apd the annual accounts together with the audit report™ shall
omufted. '

1. Fgg Statement of Qbjects and Reasons see R.H.P. Extra., dated 30-6-1982, .
P. 596. . : '
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The above powers shall be exercised in respect of the Planning
permissions for permissible uses as envisaged In the Interlm Develop-
ment Plan.

[R.H.P., dated 11-8-1984, P. 989]
Shimla-1, the 18th August, 1984

No. Him-TP-128/84-6769-68B69.—In  supersession of this office
order No. Him-TP-128/83-6749-6849, dated 21-11-1383 and In exercise
of the powers vested in the undersigned vide sub-section (2) of section
77 of the Himachal Pradesh Town and Countcy Planning Act, 1977
{Act No. 12 of 1977}, 1 hereby delegate the powers as exerciseable
under scctions 28, 29, 30- and 31 of the Himachal Pradesh Town and
Cuuncry Plarning Act, 1977 in respect of Shimja Planning Area to the
Town and Country Planner, Town and Country Planning Organisation,
Himachal Pradesh, Shimia-171001.

The above powers will be exercised in respect of the Planning
permission for permissible uses as envisaged in the Interim Development
Plan. ’

[ R-H.P., dated 1-9-1834, p. 1098].

THE HIMACHAL PRADESH UNIVERSITY [AMENDMENT) ACT, 1983
{Act No. 2 of 1984)

ARRANGEMENT OF SECTIONS

Sections :
l. Short title and commencement.
2. Insertion of new sectlon 9-A.

3, Substitution of section [2 and insertion of sections 12-A, 12-B,
and 12-C,

4, Amendment of section 19.
5. Substitution of section 21,
6, Amendment of section 22,
7. Amendment of section 39.
8. Amendment of section 4.
9. Substitution of section 4l.
§0, -Insertion of section 49.

11. Reconstitution and continuaticnn of members of the authorities of
the University.

12, Power to remove difficultiaes.

13. Repeal and savings.

1, For the statepoent of Objects and Reasons see R P, Extra., daked 24th Decombwarx,
19483, rage 1270.
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{Received the assemt of the Governor, Himachal Pradesh on the
23rd january, 1984 and was published in R.H.P. Extra,dated the 238th
January, 1984 at page 121-§27 .

An Act Further to amend the Himachal Pradesh University dct,
1970 rAct No. 17 of 1970).

Be it enacted by the Legislative Assembly of the ‘Himachal
Pradesh In the Thirty-fourth Year of the Republic of indla as follows:--

1. Short ctle and commencement.~—(1Y This Act may be called
the Himach=zi Pradesh University {Amendment} Act, 1983,

{2} it shall be deemed to have come into force on- the Twenty-
eightli day of Octoher, 1983,

, 2. Insertion of new sectlon 9-A.--After the existing section 9
of the Mimachal Pradesh University Act, 1970 {17 of 1970} {hereinafter
galled the principal Act), the following new section 9-A, along with
its heading, shall be added, namety :--

"9-A. Power of the Chancellor to annul proceedings or deci-
slons of the University and Its bodles.—Withput prejudice to
the foregoing provisions of this section, the Chancellor may,
by order in writing, annul proceedings of the University or
of its any authority of the decision of any officer of the
University, which 1s not in conformity with this Act or the
‘Statutes or the Ordinances made thereunder :

Provided that before making such order, the Chancellor shalf
call upon the University, or as the-tase may be its authority
or the officer, to show cause why such an order should not
be made and if any cause is shown within the period specified
by kim in this behailf, shall consider the same.”

3. Substitutlon of section 12 “and insertion of sections §2-A,
12-B and 12-C.—For the existing section 12 of the principal Act, the
following new sections 12, 12-A, 12-B and 12-C, along with their
headings, shall be inserted, namely :--

"12. Appointment of the Vice-Chancellor-—-{1} The Vice-Chéncellor
shall be appointed by the Chanceilor in consultation with the Stare
Government.

{2) The vice-Chancellor shall be a whole-time sataricd Officer
of the Unlversity. :

(3) Except as expressly provided in sub-sections (4) ard (5}, the
VYice-Chancellor shall, subject to the pleasure of the Chancelior, hold
office for a term of three years from the date on which he enters
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upon his office and shéli, on the expiry of the term of his office, be
ellgible for re-appointment to that office :

Provided that the ~Vice-Chancellor shall, notwithstending the
expiry of the sald perlod of three yeers, continue 1o hold kis ofl'ice
untll h!s successor is appointed and enters upon his offlce, .

{4} No person shall be éppointed or if appointed shall hald or
continue to hold ofnce, as Vice-Chancellor if he has attamed the age
of six:y five years. i

: (5} If in the opinion of the Chancellor, the Vice-Chancelior
wiifully omits or refuses to carry out .the provisions of the Act. or
abuses the powers vested in him or if it appears to the Chancellor
that the continuance of the Vice-Chancellor in office is detrimental
to the interests of the University, the Chancellor may, after making
such enquiry as he deems proper and in consultation with the State
Government by order, remove the Vlce-Chancellor.

{6} The Chancellor shall have power to suspend the V:ce-
Chancellor, during the pendency or In contemplation of any enquiry
referred to in sub-sectlon (S5).

{7) 'The Vice-Chancellor may resign by a notice of one month
in writing under his hand addressed to the Chancellor. The Chancellor
may walve off the period of notice and accept the’ resignatlon forth-
with in consultation with the State Government. . o

B

12-A. Emoluments and other terms and conditions of service of
the Vice-Chancellor.—{1} - There shall be paid to the Vice-Chancellor
such salary as the’ Chancellor may, in consultation with the State Gov-
ernment, determine from time to time and he shall be entitled, without
payment of rent, to use a furnished residence throughout the term of
office and no charge shall fall on the Vice-Chancellor personally in
respect of the maintenance of such residence. .

(2} The Vice-Chancellor shall not be entitled to the benefits of
the University Provident Fund or to any other atlowance : N

Prov[ded that where a2n employee of the Unwersity is appointed
85 the Vice-Chancellor, be shall be allowed’ 1o “tontinte to contribute
to the Provident Fund ond the contribution of the University shall be
limitedd to what he hed been contributing immediately before . his
appointment as Vice-Chancellor. ’

(3} The Vice-Chancellor shall be entitled to travelllng ailowances
at such rates, and medical cost at such scales, as may be flxed by the

Chancellor. .
{4] The Vice-Chancellor shall be entitled to leave on full pay
for one eleventh of the period spent by him on active service.

{5) The Vice-Chancellor shall also be entitled on medicei
grounds or otherwise than on medical grounds, to leave without pay
for a pericd not exceeding- three months during the term of his office:

Provided that such leave may be converted into leave on ful]
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pay to the extent to which he will be entitled to leave under sub-
section (4),

12-B. Arrangement of work during vacancy in the office of the
Vice-Chancellor.—{1] During the temporary ahsence of the Vice-
Chancellor by reason of leave, illness or any other c¢ause, Lhe
Chancellor may, in consultation wicth the State Government, make such
arrangements for carrying on the duties of the Vice-Chancellor as he
-may deem fit,

{2} During the period a vacancy in the office of the Vice-
Chancellor remains unfilled, such person as the Chancellor may appoint
shall act as Vice-Chancellor and the person so appelnted shall have all
the powers of the Vice-Chancellor and shall be entitled to the pri-
vileges of the Vice-Chancellor and to such emeluments and allowances
as may be determined by the Chancellor.

12-C. Powers and duties of the Vice-Chancellor.— (1) The Vice-
Chancellor, who shalt be the principal executive and academic officer
of University, shall take rank next to the Chancellor and shall exercise
geoeral supervision and control over the affairs of the University, and
shall, in the absence of the Chancellor, preside at the meetings of the
Court and any convocatien of the University.

(2) The Vice-Chancellor shali be the ex officio Chairman of the
Executive Council, the ‘Academic Council and ihe Finance Committee,
~ He shell be entitled to be present at and to address any meeting of
any authority or body of the University, but shall not be entitied 1o
vote 'thereat unless he 1s member of such authority or budy,

(3) The Vice-Chanceller shall exercise general supervision and
control over the affairs of the Uaiversity awd shall be responsible for
lts proper and efficient functioning. He shall also exercise all powers
necessary for due maintenance of discipline in the University.

§
(4} He shall ensure the observance of the provisions of this Act,
the Statutes, Crdinances and Regulations and he shall have all powers
necessary for that purpose.

{5) The Vice-Chancellor shall either himself or through any officer
of the University auchorised in writing by him, convene the meetings
of the Executive Councll, the Academic Council and the -Finance
Committeg and shall perform all svch acts as may be necessary o
carry cut the provisions contained in this Act, the Statues, the Ordi-
nances and the Regulations and to give effect to the decisions of the
said authorities.

{6) The Vice-Chancellor shall ot the c¢lose of each academic
year, in the manner prescribed in the Staiutes or Ordinances, assess
and evaluate the teaching and research work dene by the memters of
the Faculty. On such assessment or the evalustion, if the Vice-
Chancellor is of the opinlen that the work and corduct of any member
of the Faculty is not satisfactory, he shzll, in the manner as laid
down in the Statutes or Ordinances, initiate or cause to be initiated
action against such a member.

(7} In case of any emergency which, in his opinion, requlres
immediate action, the Vice~-Chancellor shall take such actlon as he
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deems necessary and shall ar rhe earliest opportunity thereafter report
the action taken o such authority or body as would In the ordinary
course have dealt with the matter :

Provided that if the action taken by the Vice-Chancellor Is not
approved by the authority or body concerned it may refer the, matter
ta the Chancellor whosce decision shall he final :

Provided further that if the decision taken by the authority or
body on the report of the yikeé-Chancellor under this sub-section affeets
adversely any person in the service of the University, the person may
preler an appeal to the Chancellor within thirty days [rom the date on
which dacision was communicated to him end the decision of the
Choncellor on such appea!l shall be final. :

(8) The Vice-Chancellor shall exercise such other powers as
may be prescribed by the Staruies, Ordinances and Regulations.

4. Amendment of section 19.—In existing section 19 of the
principal Act after the word "Court" but before the word "and", the
words "of not more than sixty-five members" shall be inserted.

5. Substitution of section 21.~—For :the existing section 21 of
the principal Act, the following section 21 shall be substituted, namefy:--

"2l. {1) The Executive Council shall be the Executive Body of
the University and shail consist of the following members :--
Exofficio Mumbers
{i) the Vice-Chancellor;
{(ii) the Registrar;
{i1]] the Secretary (Finance} ta the State Government;

{iv} the Secretary {University Education] to the State Govern-
ment;

(vl thc Director of Education, Himachal Pradesh.

QOther Members

|vi) two Deans of Facuity to be nominated by rotation by the
Vice-Chancellor;

{vi) two Principale of affilinied collcges/colleges mointained by
the University by rotation on the basis of seniority of
wiiom one shall be Principal af 2 Government College;

{viii} one member o be elected by the court from amongst its
members who is not a teacher or an employee or a student
in the University;

(ix} one member to be elected by the Academic Council from
amongst (ts members other than students and employees of
the University;

{x) one Professor of the University by rotation on the basis of
seniority to be nominated by the Vice-Chancellor;

(xi) one person to be nominated by the State Government;
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{xii) one representative of students and one representative of
non-teaching employees to be appointed for a period of
one year at a time in the manner prescribed by the
Statutes;

(xiii} two persons tg be nominated by the Chancellor out ol the
persons having special knowledge, or practical experience,
in respect of such matters as art, llterature, law, science
and administration or social service; mngd

(Xiv) one representative of the college lecturars and one representa-
tive of the university lecturars to be chosen by direct
election.

{2) Save as otherwise orovided and except the exefficio
members, all other members shall hold office for a peried of two
years from the date of their election or pomination, as the case may
he :-

Provlded, however, that no person nominated or elected in his

capacity as a member of a partleular body or us a holder of a

particular appointment shall be a member after he ceases to be

8 member of that body or holder of that appointment, as the

Case may be. .

Provided further that any member other than exotficio

members, shall cease to be a member of the Executive Council

il he absents h!mself from more than three consecutive meetings

of the Executive Council without leawe of absence {rom the

Council. _

{3) No person shail be or contitue +o be 2 member of the
Executlve Council in more than one capacity, and, whenever a person
becomes a memher of the Executive Council in more than one-capeclty.
he shall, within two weeks thereof, choose the capacity in which he
desires to be a member of the Executive Council and shall vacete the
other seat. Where he does not so choose, the seat held by him earlier
in point of time shall be dee.;ed to have been vacated with effect from
the date of expiry of the afle esaid period of two weeks.

{4} Seven members of the Executive Council shall form the
quorum.

{5} The Executive Council shall be in charge of the general
management an. sJdministration {including the revenue and property}
of the University. .

{6) The powers and functions of the Executive Council shall be
such as may be prescribed by the Statutes.

6. Amecndment of section 22.—For the sign ™" cccurring at the
end of sub-section (2) of section 22 of the principal Act, the sign ™"
shall be substituted and rthereafter the following proviso shall be
inserted, namely:--

"Pravided cthat the tota!l membership of the Acudemic Council
shall in no case exceged sixty-five.”

7. Amendment of section 39.--For the existing sub-section (3)
of section 39 of the principal Act, the following sub-section (3) shall
be substituted, namely :--

"3} Every Statute or addition to the Statutes or any amend-
ment or repeal of the Statutes, shall require the approval of
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the Chancellor, who may assent thereto or withhold assent
or remit to the Executive Council for reconsideration with
his suggestions. In case the Executive Counci] passes it again
in the same form and manner of the Chanceller is satisfied
that it is not in the interests of the University, he may dis-
gflow such Sratutes, amecdment or repeal.”

8, Amendment of section 40.—After sub-section (2] of section
40 of the principal Act, the following new sub-section (3} shall he
addec, namely :--

™3) The amendment or the repeal of the Ordinances under
sub-section [2) shall have mno wvalidity unless it has been
assented t¢ by the Chanceliar in consultation with the State
Govarnment".

9. Substiturion of section 41.—For 1ihe existing section 41 of
the Principal Act, the following new section 41, along with its heading,
shall be substituted, namely :--

"41. Regulations.—(1} The Exccutive Council nay, with the
sanction aof the Chancellor, make Repgulations consistent with this
Act, the Statutes and the Ordinances for all matters relating to the
University.

(2) In porticular and without prefudice to the generality of the

foregoing power, such Regulations may, in relation to the authorities of
the University, provide for,--

{a) laying down the procedure to be followed at their meeting
awd wymber of members renuired to form quorum;

{b) all ynmters which by this Act, the Statutes, or the Ordi-
nances §re to be provided by the Regulations,

{c)] any other martter solely concerning any authority and not
provided by this Act, the Statutes ard the Ordinances, and

{d) the giving of the notice to its members of the dates of
the meetings and the business to be transacted there ot 2nd

for the keeping of the record of the proceedings of such
meeting."

10. Insertion of section 49.—At the end of existing section 48
of the principal Act, the following new section 49, along with its head-
ing, shail be inserted, namely :--

"49. Miscellaneous,~If any elected or nominated member
of the Court, Executive Council and the Academic Council
or any Body or Committee of the University ceases for
any reason 1o be a student, teacher or an employee in
which capacity he was elected/nominated he shall cease to
be a member and his office shall become vacant."

TRANSITORY PROVISIONS

11, Reconstitution and continuatlon of members of the authorities
of e University.-—{1) Notwithstanding anything contained in the
principal Act, as amended by this Act, the Court, the Executive
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Council and the Academic Council of the University shall, s spon as
may be after the commencement of this Act, he reconttituted in
accordance with the provisions contained in sections 19, 21 nnd 22 of
the principal Act, as amended by this Act, and every persun holding
office as a member of such authority immedlately before the commence-
ment of this Act shall, on the date of such commencement, cease Lo
be member and the said authorities shall stand dissolved.

(2} As soon as may be after the commencement of this Act,
the State Government shall constitute interim Court, Executive Council
and Academic Council of the University in such manne: as {t thinks
fit and the members ol the said authorities constituted under this sub-
section shall hold office for a period of six months or uatil the consti-
tution of the authorities in accordance with provisions of sections 19,

21 and 22 of the principal Act, as an.ended by this Az, whichever is
earlier.

12. Power to remove difficultie: .--11} The State Government
may, f(or the purpose of removing any diftislty, by order published in
the Official Gazette, direct that the provisions of the principol Act,
as amended by this Act, shall during such periwJ as may be specified
in the order, have effect subject to such adaptations whether by way
aof modification, addition or omissien as it mav deem to be necessary
or cxpadient : '

Provided that no such order shall be made after the expiry of
a period of six montks from the commencement of this Act.

(2) Every order made under sub-section (I} shall be laid before
the State Legislature.

(3} No order under sub-section (1) shall be called In guestion in
any court e¢n the ground that no dilficulty o5 is referred to in sub-
section {1} existed or required to be removed.

13. Repeal and savlngs.—{1} The tlimacha! Pradesh University
{Amendment) Ordinance, 1983 (6 of 1983) is hereby repealed.

(2) Wotwithstanding such repeal, anything done or any action
taken under the said Ordinance shall be deemed to have been done or
taken under the corresponding provisions of this Act, ‘as if the Act
was in force on the day or which such thing was done or such action
was taken.

NOTIFICATIONS
Under
THE HIMACHAL PRADESH WATER SUPPLY ACT, 1968
FIXATION OF WATFR RATES
% T frar
g .
Wraen-171002, 17 O, 1984
war WF B (W) 3-9/69-11—-3w Tawmr @ wwemm e,
Pt 2t Bywmw, 1983 Sv W Pewme wew, temw X 9s wower, 1984 @
ywre ¥, = dwEm wT¥ ¥F M7 fowwa viw W weT aivivam, 19ss

(1969 wr ¥iubaw #=y 8 ) & @7 5 TTo wEw oheEt wopd ooy g
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TOWNAND COUNTRY PLANNING . ORGANISATION
HIMACHAL PRADESH

NOTIFICATION
Shimla-171001, the 26th December, 1985

No, HIM-TP-74/85-6029-6104.—In exercise of the powers vested in me
under the Himachal Pradesh Town and Country Planning Act, 1977 (Act
No. 12 of 1977) as ameaded vide amendment Act No. 14 of 1981 and under
provisions of sub-section (2) of section 77 of the aforesaid Act, I hereby
delegate powsrs as exerciseable under section 81 of the Himachal Pradesh
Town and Country Planning Act, 1977 (Act No. 12 of 1977) in respect
of Hainirpur Planning Atiea to the Assistant Town Planner, Hamirpur.

[R. H. P. dated 25-1-1986., p. 102]

——

Shimla-17100% the 20th August, 1986

No. HIM/TP-Act/86.—In exercise of powers vested in the under-signed
under sub-section (2) of section 77 of the Himachal Pradesh Town and
Country Pizaning Act, 1977 (Act No. 12 of 1977), T hereby delegate powers
as exerciseable under sections 79 and 81 of the Himachal Pradesh Town
and Country Planning Act, 1977 in respsct of Mandi, Hamirpur and Kuliu-
Manali Planning Area to Town and Country Planning, Mandi Assistant
Town Planner, Hamirpur and Assistant Town Planner Kullu respectively.

[R. H. P. Extra., dated 27-9-1986, p, 1564]

THE HIMACHAL PRADESH UNIVERSITY (AMENDMENT) ACT,
1985

(Act No. 2 of 1986)1
ARRANGEMENI‘ OF SECTIONS

. Sections :

. Short title and commencement.
. Amendment of section 12

. Amendment of section 21

. Amendmeni of section 49

. Insertion of section 50.

. Repeal and savings.

O Ll B e

(Received the assent of the Governor, Himachal Pradesh, on the 16th
January, 1986 and was published in R. H. P. Extra, dated 24th January,
1986 at page 71}-72).

An Act further to amend the Himachal Pradesh Umvers:ty Act, 1970
(dct No. 17 of 1970).

i. Forzstatemcﬂt of objects and rcasons see R.H.P. Extra., dated 18-12-1985,
P. 2971.
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Be it enacted by the Legislative Assembly of the Himachal Pradesh in
the Thirty sixth Year of the Republic of India, as follows :—

1. Short title and commencement.—(1) This Act may be called the
Himachal Pradesh University (Amendment) Act, 1985,

(2) It shall and shall be decmed to have come into force on the 28th
day of November, 1985.

2. Amendment of section 12.—In section 12 of the Himachal Pradesh
University Act, 1970 (17 of 1970) (hereinafter called the principal Act)—

(@) in sub-section (3), for the word *“three” wherever it occurs the
word “five” shall be substituted; and
(b} sub-section (6) shall be omitted.

3. Amendmem of section 21.—In sub-scction (1) of section 21 of the
principal Act,—

(@) after item (v), the following item (v-a) shall be added, namely:—

“{v-a) the Chairman, Himachal Pradesh Board of School Education” :

() the word **and” appearing at the'end of item (xiii} shall be
omitted; and

{¢) for item (xiv), the following new items (xiv) and {xv) shall be
substituted, namely:—

“{xiv) one representative of the lecturers of colleges affiliated to the
. Unjversity to be chosen by direct election; and

{(xv) one representative of the lecturers of the University, lecturers-
of the.Directorate of Correspondence Courses and the lecturers
of the University Evening College to be chosen by _direct

election.”

4. Amendment of section 49.—The existing section 49 of the principal
Act, shall be re-numbered as sub-section (1) and thereafter the following
new sub-section (2} shall be added, namely:— i

*(2) Ifa person who is a member of any authority of the University, asa
ropresentative of another body, whether of University or not,
or any parson who becomes a member of any authority of the
University by virtue of the office held by him he shall cease to be
a member of such authority, if before theexpiry of the term of
his membership, he ceases to be 2 member of that other body by
which, or he ccases to hold such office by virtue of which, he was
nominated, appointed or elected, and his office shall become
vacant.” " '

5. Insertion of section 50,—After section 49 of the principal Act, the
following section 50 shall be added, namely :—

T80, Actions not to be invalid merely in view of a défect inthe consfitu-
tion and functioning of any body of the University.—If, dueto any
teason” whatsoever; the Court, Academic - Council or any other.
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body of the Universily has not been constituted, it -would be
lawful for the Bxecutive Couacil to exercise the duties of the
bodies or authorities not constituted, and no action of the Uni-
versity shall be invalid merely because of certain defect in the

constitution or procedural irregularity in the functioning of any
ofits badies™.

6. Rcpeal and savings.—(1) The Himachat Pradesh University {(Amend-
ment) Ordinance, 1985 {4 of [985) isherebyrepealed.

(2) Notwithstanding such repeal, aaything done or any action taken,
under the said Ordinance shall be deemsd to have been done or taken,

under this {XCL, as il this Act wasin force on the day on which such thing was
done oraction was taken.

NOTIFICATION
UNDER

THE HIMACHAL PRADESH WATER SUPPLY ACT, 1968
FIXATION OF RATE OF TAX IN RURAL AREA

PUBLIC WORKS DEPARTMENT
NOTIFICATION

fermar— 171002, 10 =T, 1984

qOU0 3-9/69-Ij-oF faalr (@) ——fgrrw SAW WX A ANEHAF
AR, (AF 17-7-1984 (fiwe SRW w0, fAiT 4 WA, 1984 F
weiwa) & sifyw died F@ gy, fgArae 529 & YINT wRw I g f -
qad WETTr B v & @ fRalfm a0 1-4- 1984 0wt i
T{RB- . dated 18--1986 p. 4]

NOTIFICATIONS
UNDER
THE HIMACHAL PRADESH]W;;I;IGHTS AND MEASURES ACT,
APPOINTMENTS AND DEI;EGA’_L‘IONS_

aw 05 Wy {Far
T gAAC
farar—171002, 10 THe, 1986
FATAROF0 R0 (6) 15/81-11~fgFraa Fir € ga WY Afwhad,

1979 (1979 FARFHTT 24 )77 G 5( 1) F AT AT AL Fv T
FW U, Yeudta, fguras w3, 0 QRO 9WIRE &, fyEAe Wi, sy K Y
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AUTHORTTATIVE ENGLISH TEXT OF

THE HIMACHAL PRADESH UNIVERSITY (AMENDMENT)
- ACT, 1991

(Aet No. 14 of 1991)"

ARRANGEMENT OF SECTIONS

Sections:

1. Shont wle. :
Amendment of segtion 10,
Amendment of secton 12,
Substitution of section J5.
Ingertion of section I13-A.
Amerdment of section 29,
Amendment of section 2I,
Amendment of section 39,

ot Wi

{Received the assent of the Governor, - Himachal Pragdesh, on the 23rd
Muy, 1991 and was published in Hindi in R.H.P. Extra., dated 25-5-1991,
P. 1193:1194 and in English in R.H.P. Extra., dated 25-5-19%1, P. 1195-1196).

An Aet further to amend the Himachal Pradesh University Act, 1970
{Ace No, 17 of 1970). :

Be it cnacted by the Legislative Assembly of Himachal Pradesh in the
Forty-second Year of the Republic of India as follows :—-

1. Shorttitle, —This Act may bocalled the Himach Pradesh Univer-
sity (Amcadment) Act, 1991, ) '

2. Amepdment of section 10.—In section 10 of the Himachal Pradesh
University Act, 1970 (17 of 1970) hereinafter referred to as. the principal
Act) after clause (7v), the following clanse shall be inserted, namely - -

“{iv-a} The Controller of Examinations.”

3. Amendment of section 12.—In section 12 of the principal Act fof
the words “five years”, wherever occur, the words “three years™ shall b®
substituted,

4. Saobstifotion of sectivn 15, —For  segtion 15 of the principal Act,
the following shall be substituted, namely:—

**15. Registrar.— There-shall be a Registrar who shall be the Secretary
of the Court, the Executive Conncil and the Academic Council
and shall be appointed in the manper loid down in the statutes
by selection or by deputation from amongst those elighlie under
the existing provisions of the First Ordinancesof the U+iversity
and shall exercise such powers and discharge such duties az-may
be prescribed by-the statufes:

Provided that the existing incumbent of the office of Registrar shall
continue to hold office till he vacates it by appointment by transfer as the
Controter of Examinations in terms of section 15-A or by retirement,
resignation or otherwise,”

1. Passed in Hindi by the Himncba]‘_Prndst Vi'd_hap”'S_-a‘l:}!‘lz_a._'_Fur_ Smatement of
Obijects and Reasons seg RUHLP. Extex, dated: 16-3-1990 pages 377 and 380,

~
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5. Insertion of scction 15-A.—After scction 15 of the principal Act,
the following section 15-A shall be inserted, namaly —

“15-4. Controfler of Examinations,—There shall be a Controller of
Examinations who shall have same status and pay as the Regis-
trar and who shall bc appointed by transfer of the Incumbent
of the effice of the Repistrar or in such other manner and shall
exercise such powers nad. perform such functrons as may be pre-
scribed by the statutes.”

6, Amendment of seetion 20, —In clause(2) of section 20 of the principal
Act, after the words, “annualj report”, the words “‘and the annualaccounts
together with the audited report” shatl be inserted.

7. Amendment of section 21.--In section 21 of the principal Act,—

(#) clauses (i7) and {v-a) shall be omitted ;

(5 after clauses as so omitted, the existing clauscs (#ii), ({v) and (1)
shall be re-numbered as clauses (if), (i) and (iv) respectively:

{¢) the word “and" occurring 2t the end of clause {xv) shall be omitted
and for the sign “ occurring at the end of clause (xy), thesign
and word *“; and”" shall be substituted ; and

(d) after clause (xv) the following clause shall be inserted, namely :—

“(xvi) one representative of the veaders of the University by
rotation on the basis of integrated scniority of readers “of
all Wings of the University viz, Post-graduate Centre, Dir-
ectorate of Correspondence Courses and University Evening
College including its principal.”’

8. Amendment of section 39.—In  scction 39 of the prmclpal Act, in
sub-section {3), for the word “‘or”, occurring after the words “saute form
and munner”, the word ““and if" shall be substituted.

NOTIFICATIONS AND RULES
UNDER

THE HIMACHAL PRADESH UNIVERSITIES OF AGRICULURE,
HORTICULTURE AND FORESTRY ACT, 1986

DR. YASHWANT SINGH PARMAR UNIVERSITY OF HORTI-
CULTURE AND FORESTRY STATUTES, 1987

AMENDMENT OF STATUTES

DR. YASHWANT SINGH PARMAR UNIVERSITY OF
HORTITULTURE AND FORESTRY SOLAN-173 230

GENERAL ADMINISTRATION BRANCI
NOTIFICATION
Salan, the 28th February. 1991

_ Na. 5-28/30-31434-35.—In exzrcise of the powers vested upder <ection
54 of £z Himachal Pradesh Untvessities of Agrivelture, Horticulture and
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under, sectipn 15—A, 38,39,79 and 81 of the said Aci in respect of
Kasauli ‘Planning " Area.to the Town and Country Planner, Divisional
Town Planning Office, Parwanoo.
' Sdj-
Director.

{R.EP. Exfrs, dated 31-10-92, P. 3395.)

'THE HIMACHAL PRADESH UNIVERSITY (AMEN DMENT)
ACT, 1992

X (Act No. 16 of 1992}
ARRANGEMENT OF SECTIONS
* Sections: '

1. Short fitle.
2. Substitution of scclion, 29,
3. Substitution of section 37,

THE 'HIMACHAT, PRADESH UN.IVERSITY (AMENDMENT)
ACT, 1992

(Received tiie'a¥sent of the” Govérnor; Himachal- Pradesh, on the 25th
June, 1992 and was published in Hindi and Ennhsh m R. H P. Extra,,
dated 277N ‘Jhne 1992 7at, pagés- 2231 and 12232))

An Act further to amend the Himdchal: Pradesh University Act, 1970 (Act
No. 17 of 1970). _

Br it enacted by 1he Legislatwc Assembly of H:machal Pradesh in thc

Forty-third -Year-of:: the Republtc oﬁlndla. as foHowse S A

Frae e e e -

~dwrShort title. ——Thts Act rnay be cal!eddhe Htmachal P.radesh Unwer—{

sity i (Amendment) Actyi 1992 _ sl n

. . PR
TR FTR T W LT A [ 1"4.

2. Subistitution 'of. scctran 29f——For secuan129 of thc IHm‘tachal' ' Pradesh

Um\ersny Act;1970.(17-0f.~1970) (hercinifter called:the. principal ‘Act);”

the following section shall be substltuted namelv —
© %29, Annual accoums.—f 1y Thc annual accnunts and balance sheet
of the University shall” be prepared under the directions of the
Execitive | Council* land” ‘'shall;” once -at’ least every vear and at
intervals of not more than fifteen months, be audited by an
“r.agencys /specifically : authorised in " this behalf by thé¢ State
Government from time to t1me
IR AR
(2) The annual accounts, when audnted shall be printed and
copies thereof, tagether withithe; audlt report thereon, shall be
submitted to the Court’ alongwnh the observations of ihe
o ]:xecutwe Cmmcll e . NI -

'U!' 1 Statement: ofOhjecly and Renlpns sqc R H. P. Extra,, dated 28-3-1992 .

iyl .. PREES 17443;1:1 1746 o e e

IR lslPass.cd in” Hmch by the li{umnchal Pradesh \'udhan Sabha. For-
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(3) A copy of the annual accounts together with the andit report,
as submitted to the Court under sub-section (2), alongwith the
observations, i any, made by the Court threreon; shzall be
submitted to the State Government, which shall, as scon as may
be, cause the-same to be laid before the State Legislature.”,

3, Substitution of section 37-—For section 37 of the prmcnpai Act,
the following section shall be substituted, namely:—-

“37. Annual report.—(1) The annual report of the University shafl
be prepared under the directions of the Executive Council which
shall include, among other matters, the steps taken by the
Untversity towards the fulfilment of its. objects and shall be sub-
mitted to the Court on or al'ter such date as may be prescribed
by Statutes and the Court shall consider the report in its annual
meeting.

(2). A copy of the annual report, as. submitted to the Court under

-sub-section (1), along with the observations if, any, made by
the Court. thereon shall be submit‘ed to the State Government,
which shall, as soon as may be, cause the sameto be'laid before
the State Legislature.”

AUTHORITATIVE ENGLISH TEXT

THE HIMACHAL PRADESH UNIVERSITIES OF'AGRICULTURE,
HORTICULTURE AND FORESTRY (AMENDMENT) ACT, 1992

(Act No. 14 of 1992)1
ARRANGEMENT OF SECTIONS.
Sections:

1. Short title.
2 Substitution of section 435.

- (Received the: assent-of:the Governor, Himachal Pradesh, on the: 15th
of:June; 1992: and- was published-in: Hindi and English.in R*l—l P: P\:tra-
dated, the .16th June, 1992, at- pages 2189 and.2190). .

An Acr f (uker to. ameud the. H:macka{ Pradesh Umrersmes of Aqr:-
cu!ture Horucuftare and ' Forestry Act, 1986 (Act No. 4 of 1987)

Bi it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-thlrd Year of the Republlc of Tnella, as: follows:.—

1. .S‘I:ou mk ——Th.s Act may be called the Himachal Pradesh Uni-

versitiss 6f” Aer:culture, Horllcu[turc and Fnrestry (Amendment) Act,
1992,

1. Passedin Hindi by the Himachal Peadesh. Vidhan Sabha, For Statement of
-. . ;Objeets and Reasons see.R:H.P. Extra., dated 28:-3-1992, p: 1759 and 1 762.
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undersigned as to why the said unauthorised development be got directed to be
sealed under Section 39 (B) of HLP. Town and Country Planning Act, 1977,

Take further notice that on... " ...(date)
between. .. (tmle) you and!or your authonscd
rcpr&entamre shall appear for haarmg in my above referred office, in support of
your contentions, failing which you shall be proceeded against ex parte,

At the ime of hearing you may also, in addition to the above, produce
such evidence as you may desire to produce in support of your contentions.

....(Signature)
(Des:guatmn)
for and on behalf of the State
Government of Himachal Pradesh”,
(RELP. dated 19-10-1996, p. 1553-5553).
AUTHORITATIVE ENGLISH TEXT - o
THE HIMACHAL PRADESH UNIVERSITY (AMENDMENT)
ACT, 1996
Arxrangement of sections
Sections:
1.  Short title.
2. Amendment of section 2.
3. Amendment of section 10. : -
4. . Amendment of section 12-A. o o +
5. Insertion of sections 12-D. S : : :
6. . Amendment of section 21.

TIIE H]l\flACHAL PRADESH UNIVERSITY (AMENDMENT)
ACT, 1996 B

. (Act No. 4 of 1996)'
" (Received the asseht of thie Governor on_the 7th March, 1996 and

published in Hindi and English i m R.I-LP Extra. datad the 12t11 Ma:rch, 1996
pages 1011-1012 aad 1013-1014.

). Passed in Hindi by the Hirnachal Pradesh Vidhan Sabha For statement of Objects and Reasons see
R.H.P Exirz., dated 17-1-86 P. 321 and 324.
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AN ACT further to amend the Himachal Pradesh University Act, 1970 {Act No.
17 of 1970).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the
Forty-sixth Year of the Republic of India, as follows :--
. 1. Shert title.—This Act may be called the Himachal Pradesh
University (Amendment) Act, 1996, .

2. Amendment of section 2.—After thé existing clause (11) of section
2 of the Himachal Pradesh University Act, 1970 (17 of 1970) (hercinafiér called
the principal Act), the following new clause (11-A) shall be inserted, namely:—

"(11-A) Pro-V;ce-Chacellor“ means the Pm—Vice-ChanoelIor of the
University ;"

3. Amendment of section 10.—!n section 10 of the principal Act,
after the existing clause (if), the following new clause (ji-a) shail be inscried,
namely:— o .

(i~ the Pro-Vice-Chancellor;".

4.  Amendment of section 12-B.—In section 12- B of the principal
Act— ’ h

() in sub-section (1), before the words "the Chancellor®, the words "the

) Pro-Vice-Chancellor, appointed under section 12-D, shall perform the
duties and exercise the powers of the Vice-Chancellor, and if there is
no Pro—Vice—Clzancellor “ shall be added; ~

@iy in sub-section (2), before the wards "such person”, the words "and if
there is no Pro-Vice-Chancellor to perform the duties and to exerc:lse
the powers of the Vice Chanoel]or " shall be added.

5. Insertion of sections 12-D and 12-E.—After section 12-C of the
principal Act, the following new sections 12-D and 12-E alongwith their headings
shall be inserted, namely:— '

"12.D. Pro-Vice-Chancellor.—(1) The Pro-Vice-Chancellor shall be a
whole time officer of the University. The Pro-Vice-Chancelior after the
commencement of the Himachal Pradesh University (Amendment) Act,
1996 shall be appointed by the Chancellor, in consultation with the State
Government, on such terms and conditions as the State Governument may
determine, : :

{2) Except as expressly prowded m sub-sections (4) and (5), the Pro-Vice-
Chancellor shall, subject to the plwsure of the Cl]anoeilur hold office for
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a term of three years from the date he enters upon his office and shalt, on
the expiry of his office, be eligible for reappointment to that office :

Provided that notwithstanding the expiry of the term of his
office, the Pro-Vice-Chancellor shall continue in office until his snccessor
is appointed and enters upon his office,

The emoluments and other conditions of service of the Pro-Vice-
Chancellor shall be such as may be prescribed and shall not vary to his
disadvantage after his appointment.

A person appointed as Pro-Vice-Chancellor shall retire
from office if during the term of his office or any extension thercof, he
completes the age of 65 years.

If, in the opinion of the Chancellor, the Pro-Vice-Chancellor wilfully
omits or refuses (o carry oul the provisions of this Act, or abuses the
powers vested in him and if it appears to the Chancellor that the
continuance of the Pro-Vice-Chancellor in office is detrimental to the
interest of the University, the Chancellor may, after consultation with
the Executive Council and the Government, by order remove the Pro-
Vice-Chancelior after giving him an opportunity of showing cause
against the action proposed to be taken in regard to him.

The Pro-Vice-Chancellor may, by writing under his hand
addressed to the Chancellor, resign his office. The resigration shall be
delivered to the Chancellor ordinarily at least 60 days prior to the date
on which the Pro-Vice-Chancellor wishes to be relieved from his

office, but the Chancellor may relieve him ‘earlier. Thc resignation
shall take effect from the date of his relicving.

12-E. Powers and daties of the Pro-Vice-Chancellor.—(1) Subject -

to the control and supervision of the Vice-Chancellor, the Pro-Vice-
Chancellor shall perform suck duties and exercise such powers as may
be conférred upon him under the Act or the Statutes or are delcgated to
him by the Vloe-Chancellor or the Executive Council.

The Pro-Vice-Chancellor shall be the ex-officio Vice-Chairman of the
Executive Council, the Academic Council and the Finance Committes.
He shall be entitled to be present at and to address any meeting of any
authority or body of the University, but shali not be entitled to vote
there at unless he is a member of such anthority or body. "
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6. Amendment of section 21.—In section 21 of the principal Act, in
sub-seetion (1), afler item (4), the following item (i-a) shall be inserted, namely:—

"(i-a) the Pro-Vice-Chancelior."
STATUTES

UNDER

THE HIMACHAL PRADESH UNIVERSITY OF AGRICULTURE,
HORTICULTURE AND FORESTRY ACT, 1986

THE HIMACHAL PRADESH KRISHI VISHVAVIDYALAYA
STATUTES, 1988

AMENDMENT OF STATUTES

HIMACHAL PRADESH KRISHI VISHVAVIDYALAYA
{(GENERAL ADMINISTRATION BRANCH)

NOTIFICATION
Palampur, the 26th June, 1996

No. 2-1/91-HPKV(GA) Vol.-V/39374-484.—In exercise of the power
vested under scction 54 of the Himachal Pradesh Universities of Agriculture,
Horticulture and Forestry Act, 1986 (Act No. 4 of 1987) and with the asset of the
Chancellor of Himachal Pradesh Krishi Vishvavidyalaya, Patampur, the Board of
Management of the University is pleased to make the following amendment under
(column 4) of the HPKV Statutes 4.5:—

THIRTEENTH AMENDMENT IN THE STATUTES OF HIMACHAL
PRADESH KRISHI VISHVAVIDYALAYA STATUTES, 1988 (AS ASSENTED
TO BY THE CHANCELLOR, HPKV GOVERNOR, HIMACHAL PRADESH)
vide LETTER NO. 42-22/79 CS-IL, DATED 5-6-1995.

1. Short title and commencement.—(1) This amendment may be
™ called Himacha! Pradesh Krishi Vlshvawdyalaya, Palampur, Statutes 1988
{Thirleenth amendment}, 1995,

(2) This will come into force with immediate effect.

2. Amendmeyt of Statute 4.5 Column 4.—The existing provision
upder column 4 of Stanate 4.5 shall be substituted by the following pravisions;—
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THE HIMACHAL PRADESH UNIVERSITY (AMENDMENT) BILL, 2014

ARRANGEMENT OF CLAUSES

Clauses :

I. Short title.
2. Amendment of section 21.
3. Amendment of section 28.



BillNo. [70f 2014

THE HIMACHAL PRADESH UNIVERSITY

(AMENDMENT) BILL, 2014
(As PASSED BY THE LEGISLATIVE ASSEMBLY)
A

BILL

Sfurther to amend the Himachal Pradesh Umverszly Act, 1970
(Act No. 17 of 1970).

Bt it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-fifth Year ofthe Republic of India as follows :—

1. This Act may be called the Himachal Pradesh Umver51ty Short title.
(Amendment) Act, 2014, :

2. In section 21 of the Himachal Pradesh University Act, 1970
(hereinafter referred to as the “principal Act”),—

(a)

(b)

(2)

in sub-section (1), for the existing clauses (ii)and (iii), the
following clauses shall be substituted, namely :—

“(i) the Secretary (Finance) to the State Government or his
representative;

(i) the Secretary (Education)to the State Government or his
representative;”; and

in sub-section (5), after the words, “of the University”, the
words, “but the service matters of employees and financial
matters, may be considered by it afier recommendations of the
Finance Committee” shall be inserted.

In section 28 of the principal Act,—

Amendment
of section
21.

Amendment
of section

for sub-section (1), the following sub-section shall be ?*

substituted, namely :—



“(1) There shall be a Finance Committee and its constitution,
the term of office of its members other than ex-officio
members shall be as laid down in the Statutes. All financial
matters and service matters relating to service conditions
of the employees of the University including creation, up-
gradation or filling of the posts, framing of Recruitment
and Promotion Rules, revision of pay and allowances shall
first be placed before the Finance Committee, and
thereafter such matters shall be placed before the Executive
Council with its recommendations.”; and

(b) in sub-section (2), for the words “and the decision of the
Chancellor thereupon shall be final”, the words “‘who shall give

final decision after consultation with the State Government” shall
be substituted.
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AUTHORITATIVE ENGLISH TEXT
THE HIMACHAL PRADESH UNIVERSITY (AMENDMENT) ACT, 2021
ARRANGEMENT OF CLAUSES
Sections:
1. Short title and commencement.
2.  Amendment of section?.
THE HIMACHAL PRADESH UNIVERSITY (AMENDMENT) ACT, 2021
(ASASSENTED TO BY THE GOVERNOR ON DATED 5'" FEBRUARY, 2022)
AN
ACT
further to amend the Himachal Pradesh University Act, 1970 (Act No. 17 of 1970).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-second Y ear
of the Republic of India as follow:—

1. Short title and commencement.—(1) This Act may be called the Himachal Pradesh
University (Amendment) Act, 2021.

(2) It shal come into force on such date as the State Government may by notification
published in the Rajpatra (e-Gazette), Himachal Pradesh, appoint.

2.  Amendment of section 7.—In the Himachal Pradesh University Act, 1970, in section
7, for sub-section (1), the following shall be substituted, namely:—

"(1) Save as otherwise provided by or under this Act, the powers conferred on the
University shal be exercisable in the areas as notified by the State Government.”.
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